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The policy wou}d conttnue to provid 
for import of items requ ired for energy 
<:onservation -or for altern tive f sources 
oQf energy. Some more item · ha vc been 
placed on OGL in pursuance of th is 
o bjective 

<>THER PROVJ TO . 

Import of specralise<l ids for -physi 
•cally hand apped persons w ill continue 
1o be pcrn .i ted li~rally . Besides, appli-
. ati ns for import of capital od 
'for ctting up indu-.tr c to rehabilitate 
di ·ab 'ed person il l be giv n pecial 
cen. idcral !on Imporr of pcciaJly de. i-gn-
. d omponents wil l be allowrd for manu-
fac'urc f vehicle firtcd with d isabil'ty 
onlrols a nd dcv 'cc , for se by phys·cally 

han(Lcappt.:d per . ns. 

A omparati vcJy implci prot-'Cdure 
I a bt·en evolved fo r imp rt of eq u ·p-
men r Jequired for d evelopmen t of port . 

Import procedures have been further 
·imp ' ifi d R P licen ing work for 
exporters ha been comp letely dccentra-
li ed . This will prov;dc beuer servi 
1o ~mall exporters . 

orma!itie< of import licencing produ-
res hav b ·en dr<:pen: ,d with f r non~ 

1·e·:dent lnd an '. who wish to ct up ma:J 
scale indu frie in India. Thy have be.;n 
allowed to import cap tal goods a nd in;t~ 

ial r quircment of raw mate rial unckr 
OGL. 

It i, hoped that, through the mea • 
sure. , further impetus will be g iven to 
exports aving·• in import will b effected, 
growth of ind igeno indu try assured, 
and o ur major end wnments of man~ 
power and agriculture will be fully 
e xp loited. 

PROF . MADHU DANDAVATE 
(Rajapur) : Sir, it i a very important 
pol icy Stat ment. I have given a notice 
under Rules 193 and 184 that there 
should be a discussion on this Statement 

beca use the demands of the Min i try of 
C mm . rce are likely to be guillotined. 
Therefore, I have ugge ted that a 
discu ion m ay b~ taken up on th is and 
Parlian11.mt must find some time for it. 

MR. DEPUTY SPEAKER: It will be 
duly con idered. 

PRO. MADHU DANDAVATE: You 
are r plying Ji.ke a Mini tcr, Sir. 

12 30 hr . 

CI:NTRAL INDU TRIAL SECURITY 
FORCE (AMENDMENT) BILL* 

THE MINISTER OF STATE I 
THE M 'NfSTR Y OF H ME AFFAlRS 
(SHRT NTHAR RA JA LA .SAR): Sir, 
I beg t move for leave to introduce a 
Bill to amend the Central Indu trial 

curir-..r Force Act. 1968, 

H T CHITT BASU: (B.lra at): Sir, \ 
r : e to oppo e the BilL 

Mr. DEPUTY SPBAKER: Take on'y 
r two min ut-es. 

• HR r CHrTTA BA U: Why, Sir? 

Mr. DEPUTY SPEAKER: Becau e it is a 
very . m, ll Bill. 

SHRT IliTTA B SU: A ~mall . ill doe 
not mean that it is right. 

I ri e to oppose the introduction of 
the Bill. The rca ons are a follow : 

The Bill, al th ugh it looks very in 
nocent, has got a deeper intenti n. 

MR. DEPUTY SPEAKER: Innocent. 
Like the Minister. 

SHR T '"'H l TT A BASU : Yes, I am also 
innocent . 

The purpo. e of the amending Bill is t 
change the very character of the parent Act. 

*Publi hed in Gazette of India Extraordinary Part II, Section 2, da ted 15-4-1983 
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The parent Aet was to raise the Centra 
Indu trial e urity Force, not to make it a 

part of the Armed Fore s, Now, thj amend-
ing Bill want to eonV(}rt that Fore , which 
was not an armed fMce into a regular 
armed force. The amendin Bill i ju 1 
opposed to the provisions of the parent 
Act. It is contradictory to the object ives 
.of the parent Act. The Home Minist r 
has got no jurisdiction, particularly on the 
subject of rai~ing armed for es. Jt is 
within the jurisdiction of Defence. The 
H me Mini try proposes to clnnge the 
entire character of the Industrial Sccuri1y 
Force into an armed f. rce. , which was 
not envisaged in the parent Act. 

Mr. DEPUTY SPEAKER: Why do 
you go into the detail of the Bill ? 

SHRl CHITTA BASU: I am coming to 
it. It i contradi tory to the obcj ti es of 
the parent Act . 

Mr. DEPUTY SP AKI:R : Then wait 
for the reply of the M nister. 

SHRI CHITTA BA U : This i one of 
rhe reasons. 

Mr. DEPUTY -SPEAKER: Don' t go 
into the details. 

SHRI CHITTA BASU : Th re are 
other con titutional reasons also. 

Mr. DEPUTY-SPEAK R: What are 
the pro~ision of the Constitution wh:ch 
are being infringed 1 

SHRI CAITTA BASU: Art ic:e T9-
and Articles 50 of the Constitution are 
infringed. I shall deal w;th these Articles 
also. The Bill seek to give 4o the mem-
bers of the Force the right or power to 
arrest without warrant. This is being 
done, although IPC has got enough and 
comprehensive provisions for that. 

The Ministry v'sual izes a certain situ-
ation;· and for that, they want to have 
th's power with all the members of the 
Force . 

Sections 3'53 and 332 of the lndiall 
Penal Code also provide for the itua! ton . 
Ins! ad of re :ying on the ex.· ting p wer 
un.der Sections 353 and 332 of the Indian 
Penal Code, Go rnmen.r gjve pow r f() 
all members of the o rce, to make arre ts 
without warrant. Thi i contradictory tOo 
the existing provi ions of the lnd'a6 
Penal Code. 

Thirdly, I come to the constitutional 
aspects of the Bill. The bill denies the 
right of as ciation. 

Mr. DEPUTY P AKER.: The Bill ha 
not yet been introduced. OnJy on con ti -
tutional ahd legal points you can pe· k .. 
Why go into dd.ails of the Bill ? You are 
opposing at the tagc of introduction it-
se.f. How do you know that it will come 
before the House ? 

SHRI HITTA BASU: It is violati c 
of Articles of the con titution, because 
it denies the r ight of ass c iation. 

Lastly, it i.s violative of Article 50. 
Ar1icle 50 env , ages separati n of 
Jud iciary fr m the Executive. And n w 
th i .Bill want to give power to the 
Commander who will beth accu.er, the 
power of the Magi trate. The omman-
d r will be the accuser, he will enquire 
into the offences; and he will try for the 
ofl'ence . 

Therefore, il i violative of Article 50 
of the Con<; ti tution. Therefore, thi House 
has no legllative competence to take up 
the Bill. Therefore, I am opposed to the 
introduction of the Bill and finally say 
that. it is undemocratic, unwarran ted; it 
seek to militarise indu trial relations. 
That is a very dangerous trend that they 
want to introduce a m ilitary e:ement in 
the industrial relations. This i highly 
obje t ionable and I think we should not 
give permi sion to the Hon. Mini ter to 
introduce the Bill. 

SHRI SUDHIR GIRl (Contai) : I 
endorse the views expres ed by Mr Chitta 
Ba u. I do not want to take the time of 
the HouSe. That is why I want to confine 
myself to this. Please refer to Seventh Sch-
edule of the Constitution, List II. On page 
342, it states as follow : 
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"Public order (but not including tho 
u e of any naval, military or air force 
or any other armed force of the-
Union or of any other fotce subject to 
the c ntrol of the Union or of any 
contingent or unit thereof) in aid of 
the Civil power". 

That is, public order, law and order, 
i .within the ab · Jute juri ·d ·ction of the 
State G vernment. Then you p: a e refer 
agai n to Seventh chedule of the Con-
sti tut;on i t I. On page 334, it tates 
as fo llows: 

" Deployment of any armed f rcc of 
the Union or any other force ubject 
to the control of thl.! Union or any 
contingent or unit thereof in any Stat~ 
in a id of the civil power ... '. 

Here I lay stress on the fact of the 
' ivil power . The armed force hould be 
deployed by the Central Government in 
aid of the civ il power. While there ha· 
be n appointed a Sarkaria Commi · :on 
to rev iew the relationship between the 
Centre and the Sbte and when the State 
are demanding for more power, the 

entre, by v irtue of thi enactment is 
going to make eriou inroads into the 
State ' power. Therefore, thi i very unj-
u tified a nd it is an inju tice t the tates 
and it i aLo against the princip le of 
democracy. Therefore, 1 oppose the intro-
duction of the Bill. 

PROF. RUP CHAND PAL (Hooghly) 
I oppo e the int roduction of the Bill 
on certain ground . At th ·s tage, it is 
not proper to give the background or 
to remind the H u e of the background 
in which it was orig inated in 1965-the 
id a--and the enactment in 1 8. Even at 
that time, all the State Government, even 
Congre s Government, the Chief M ini-
sters had oppo ed to it saying that it was 
a seriou inroad into the juri d iction of 
the State. Now, after 13 year , there is 
propo al for further inroad into the juri-
di tion of the States, th1.l i pubJ:c order, 
at a time when there is the Sarkaria Com-
mis ion to rev iew the restructuring of the 
whole relations between State and the 

Centre. This is a very erious que ti n, 
whether the Home Mini try i competent 
enough to meet a propo al to rai the 
armed force. Thi is a very erious que -
Lion that the Home Ministry i propo ing 
to rai e the armed force, whether it is the 
jurisdiction of the Home Min1stry to do 
that. It i being een that the Ministers 
are praising the perform nee of the public 
sector undertakings The other day, I rem-
ember, orne very important M inistries 
were quoted as saying that the perform-
ance of the Government of India's public 
sector undertaking , the joint sector under-
taking\ i very good and the contribu-
tion of the ir employees is really prai e-
worthy. At such a time will it n t det-
eriorate the industrial relations ? From 

ur own expcr:ence we have seen and 
many times it ha happened, that the 
Central lndu trial Security Force itself 
wa being used by the managemant which 
i a party to the inud trial d ispute u ing 
the Force against very just trade union 
movement. What will happen if this i 
converted into an armed force ? We exp-
ect that the Armed Forces should be heJd 
in h igh esteem by the whole country, by 
the whole people by alJ ection of the 
people. They have been held in high 
esteem and great tru t, if the Armed 

orce are p o ted there-as ha been done 
in the past-in any industrial dispute 
again t the workers and the employees at 
the time . of strike or ju t trade union 
activity, it will cause futher deterioratio 
of industrial relation. 

Lastly, this last point was also a qu-
e tion, as you know, which has been 
referred to a joint select C mmit"lee and 
lot of vidence had been taken. The 
Attorney-General had been called and 
many thing remained confusing. lt wa 
not settled . T am not referring to it now. 
I a m j u t mentioning one po int. It has 
be n said that this fo rce might be u<:e n t 
only in the Government of India under-
takings but also in other public sector 
undertaking. What will happen to the 
juri d iction of the Armed Forces in th 
case of the States hold 51 per cent of the 
shares will in any joint ector undertaking 
What will be the juri diction of this 
Armed Force ? Huge town hip areal o 
there by the side of the plants and civil 
population are involved. They wiU come 
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in clash with this Force and it will deter-
iorate the situation prevailing, and the 
respect and the esteem being commanded 
by the Armed Forces will to a large ex tent 
be eroded in future if such a Bill is 
passed. • 

Mr. DEPUTY SPEAKER : The Mini~ 
ster will reply now. 

SHRI CHJTTA BASU Sir, I am ... 

( lnterru ption) 

Mr. DEPUTY SPEAKER : 1 do not 
allow. He i reply ing. 'Why are you gett-
ing up? 

SHRI CHITTA BASU: lam on a 
point of order. P lease see Rule 72. 

Mr. DEPUTY SP AKER : He is on 
a point of order. 

SHRI CHITTA BASU : Rule, 72 first 
provLo. A full di cussion is allowed. 

Prist proviso to Rule, 72 say.-

••Provided that where a motion is 
opposed on the b'lound that the 
BiJl i itiates legislation olllside 
the legislative competence of the 
House, the speaker may p rmit a 
full di cuss ion thereon.'' 

T raise an obcction on the g·ound 
that th ;s Ho u e has got no Jeg isla1ive 
competence to con idcr thi Bill. 

Mr. DEPUTY SPEAK R : Hav~ 1 
not allowed you ? I ha e allowed three 
hon. Mf•mbers to speak. I did not c tt 
sh01t t ime. You had n fu ll discu ton. 

RI CHJTT A BASU : It is up to 
you to rule me out. But it is m y duty 1o 
draw attention. You may kindly all ow a 
gen ral d i cussion as to whether thL-rc 
houJd be a d iscussion. 

Mr . DEPUTY SPEAKER : I have 
already done it. You have a lready had it. 
Please it down. You have been permitted 
to make a brief statement. 

SARI KRISHNA CHANDRA HAL-
DE~ (Durgapur) : A thorough discuss-
ion hould be held. 

Mr. DEPUTY SPEAKER ; In order 
to oppose the in roduction of the n:n you 
have been a llowed, and it i over. Now 
the Mini ter will r ·p ly. Yo u can only 
rai c the two constitut ional points. 

SARI NIHAR RANJAN LA KAR : 
Hon. Members ha e rai d cer1ain objec-
tions. But J -think there is no ncces ity for 
thcrn to rnise the. e obj cdons at this very 
stage. Y u know very well-and aJI of us 
knOV\- cry well that a t th;s . tag the on lY 
que lion i whc r]1 er th: Hou e has the 
legi lative competence or not. It has. 

SHRT CHITTA BASU : It has not 
got. 

Mr. DEPUTY SPEAKER : Please, ' 
p!er .. se You have stated y0ur po'nt. 

I Rf NJHAR RANJAN LASKAR ; 
One or two hon. Member , tated th:1t th is 
H U '\0 has got It.gi fat iv C()mpetence. 
Th·s Bill is meant fo ·· a l im ited purpose 
m.1 inly to p rotect the in!crcsts of the in· 
du tries run by the Government ()f India 
or by thf' public sec or. Therefore, 1 his 
Hou e has got the Jeg i lat ! e competence 
as per item 2 of the Seventh qchedule to 
the con tit uti on. 

Mr. DEPUTY SP ~AKER 
qw.:s.tion is : 

The 

"That leave b·~ g rant ·d to intro-
duce a Bill to am nd the Cent ral 
Jndu trial Security Force Act, 
1968. 

Lr:t the lobbies be cleared ... 

•.. the lobbies have been cleared. 

Now, the question is : 
"That leave be granted to introduce 

a Bill to amend the Cen tral Industrial 
Security Force Act , 1968." 

The Lok Sabha divided; 
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Division No, 3] 

AYES 

Anand Singh, Shri 

Azad, Shri Bhagwat Jha 

Bansi Lal, Shri 

Behera, Shri Rasabchari 

Bhagat, Shri H. K. L. 

Bhatia, Shri R. L. 

Birendcr Singh, Rao 

Brar Shrimati Gurbrinder Kaur ' 
Buta Singh, Shri 

Charanjit Singh, Shri 

Chaturvedi, Shrimati Vidyawati 

Choudhari, Shrim ti, U ha Prakash 

D amor, Shri Somjibhai 

Da , Shri A. C. 

Dcvarajan, Shri .B. 

Dhandapani, Shri C. T. 
Engti, Shri Biren Singh 

Fernandes, Shri Oscar 

Gackwad, Shri R. P. 

GehJot, Shri Ashok 

ogoi, Shri Tarun 

Goruango, Shri Giridhar 

Jain, Shri Bhiku Ram 

Ja in, Shri Virdhi Chander 

Jena, Shri Ch.ntaman i 

Kandaswamy, Shri M. 

Krishna Pratap Singh, Shri 

Kunwar Ram, Shri 

Laskar, Shri Nihar Ranjan 

Mallick, Shri Lakshman 

MalJJkarju.n, Shri 

Misra, Shri Nityananua 

Mohanty, Shri Brajamohan 

[12.50 hrs. 

Padayachi, Shri S. S. Ramaswamy 

Parashar, Prof. Narain Chand 

Pardhi, Shri Keshaorao 

Patel, Shri Ahmed Mohammed 

Patel, Shri Shantubhai 

Patil, Shri Shivraj V. 

Patnaik, Shrimati Jayanti 

Pattabhi Rama Rao, Shri 

Poojary, hri Janardhana 

Prabhu, S!ui R. 

Pullai h, Shri Darur 

Ram, Shri Ram::.waroop 

Rana, Vir Singh, Shri 

Rao, Shrimati B. Radhaba i Ananda 

Rao, Shn Jaganuath 

Raut, Shri Bhola 

- awat, Sllfi Harish 

Reddy, 'hri M. R.:~.m Gopal 

Sahi, Shrimati Krishna 

Sathe, Shn Vasaut 

ath•ycndran, Sh.ri M. S. K. 

*Satish PrasaJ. S!llgh, Sbri 

Sethi, Shri Arjun 

Shankaranand, Shri B. 

Shauua, Shri Kali Charan 

Singh, Dr . .B. N. 

Singh, Kuman Pushpa Devi 

Sunder Smgh, Shri 

Suryawanshi, Shri Narsing 

Swammathan, Shri R. V. 

Tcwary, Prof. K. K. 

Tripathi, Shri Kamalapati 

Tytler, Shri Jagdish 

Vairale, Shri Madhusudan 

Varma, Shri Jai Ram 

d b ·stake from a wrong Seat and later informed the Speaker. *He vote Y ml 
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Verma, Shrirnati Usha 

Zainul Basher, Shri 

NOES 

Azmi, Dr. A. U. 

Basu, Shri Chitta 

Chakraborty Shri Satyasadhan 

Dandavate, Prof. Ma.dhu 

Datta, Shri Ama 1 

Digamber Singh, Shri 

Giri, Shri Suddir 

Halder, Shri Krishna Chandra 

Hasda, Shri Matilal 

Jegjivan Ram, Shri 

Jagpal Singh, Shri 

Mehta, Prof. Ajit Kumar 

M irdha , Shri , Nathu Ram 

Mukherjee, Shrimati Geela 

Pal, Prof. Rup Chand 

Pandit, Dr. Vasant Kumar 

Paswan, Shri Ram Vilas 

Rahi , SJ1ri Ram LaJ 

Rajan, Shri K. A. 

Rajda, Shri Ratans:nh 

Raje h K nmar Singh, Shri 

Ram Kinkar, Shri 

Roy, Shri A. K. 

Singh; Shri B. D. 

Sinha, hrimat i Kishori 

Sinha, Shri Nirmal 

inha, Shri Satyendra Narayan 

Yadav, Shri Chhotey Singh 
Za inal Abedin, Shri 

MR. D PUTY SPEAKER : Subject to 
correction, the result* of the divi ion is : 

Ayes- 70; NoeS- 29. 

The Motion .Was Adopted. 

SHRT N THAR RANJAN LASKAR : 
Sir : I introduce the BilL 

12. 0 hrs. 

MATTERS UNDER RULE 317 

(i) NEED TO CONSTRUCT ADDT· 
TlONAL RATLWAY LINE BETWEEN 

KHURDA AND PURl 

SHRTMATI JA YANTf PATNA!K 
(Cuttack:) Puri .is the abode of Lord 
Jagann ath. Large number of tourists from 
different p Jrts of India and also from 
abroad vi . it Puri throughout the year. It 
is a place of pilgrimage and international 
tour i t centre. International tourists arrive 
at Bhubancswar airport and go to Puri 
by train via Khurda. Be ide three exp-
res trains a lso run between Delhi and 
puri, 13 other pas enger trains also run 
between Khurda and Puri. But almost 
every day these trains reach several hours 
Jate than the cheduJe time of arrivaJ. 
The reason is not far to . eek. There iS a 

ingle track between Khurda and Puri 
causing p rob:em of adju tment of ched-
ule and making it difficult to introduce 
additional train If an additional track 
i constmctcd between Khurda and Puri, 
the pr blems of traffic will never be 
there. The pasSenger train and the exp-
ress tr ians running bet ween these places 
will ·be able to maintain punctuality and 
will give great relief and conven;ence 
to the tou rists travel in the e traim . The 
distance between Khurda and Puri is 
only 44 Kms. Therefore, the fund req· 
uired for the construction of a single 1 inc 

•The foJlowing Members also record d their votes. 
A Y S : Shrimati Ram Dulari Sinha, NOE : Shri 'M:ani Ram Bagri and Shd 

Shrimati MadhUri Singh, Shri Bapusaheb Paruleker. 
R. Y. Ghorpade, Shri N. Denn is, 
Shri M. Arunachalam, Shri Ram 
Kumar Meena, Shri Nurui Islam 
and Dr. V. KulandaiveJu. 


